Counsel for the Respondesnts : Sri, N.V.Ramana, Addl, CGSC.

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH
AT HYDERABAD.

0,A.355 af 1995,

Sotuepen Dated: 20.3.1995,

J.Kishtaiah ‘ eee Applicant
And

1, Tha Sub Divisienal Officer, Telecemmunications,
Kamareddy.

T-1mamm Nistrict Engineer, Nizamabad.
3. Thg Chief CGeneral Manager, Telecommuiicauvew..-,
Ghavan, Hyd.

ces Raspondents

Sri. K.Venkatasuare Rao

Counsel for the Applicant

CORAM:
Hon'ble fir. A,V,Haridasan, Judicial Member

Hon'bla Mr, R,Bghgaragan, Administrative FMember

Contd:ie..2/=



0.A. 355/95. ‘ ’ Dt. of Decision : 20-03-35,

ORDER

| ..
{ As per Hon'ble Shri A.V. Haridasah, Member (Judl.,) 1§

INE appLicant wno nas rsnuhruu Service as g Lasual -

Mazdoor intermittently from 01-11= 1954 to 28-07-1987 and

01-12=1988 to 31-05-1989 is g grleueH by the pact that the
rgspondents are not can31dér{ﬂ;fznr re-angagement and has

therefore filed this appllcatlnn fori a declaratlon that the

action of the respondents” in not giving him work is illegal,
arbitrary and viclative of the Article 14 and 16 of the

Constitution of India. \When the'app}ication came up for
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. I
Shri K. Venkateswara Rao states that the applicant would bs

satisfied if the respondents are dirbcted to consider the

~applicant's case for resengagement in preference to out siders

as and when there is werk. The learhed counssl Por the raespon-

dents Shri N.,V. Ramana, states that {the respondents have no

ob jection in considering the case 0P|the applicant for re-smga-

. . |, .
gement as and when work is avyailable in preference to out siders.

2. In the result the applicatiion is disposed of at the

the applicant as and when works is siyailable in preference to

admissicon stage itself directing thel respondentsfto re~-engage

freshers and out siders.

Je In pursuance of this order{the presently employeed

persons will not be retrenched. No brder as tc :costse.

(T\/\/Z/C—\_

(R. Rangarajany) (A.V, Haridasen)
Member(Admn,) . Mamber ( Judl.) .i
Oated : The 20th March' 1995, pr7 i
{Dictated in Open Court) St i ot (3)
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IN' THE CENTRAL ADMINIETRATIVE TRISU.nb
HYDERABRD BENCH :

THE HON'BLE MR.A.YV.HARIBDASAN : MEMBZR(J)

AND

gZ\ ST,
THE HON'BLE MR.ASBIEORTHI @ MEMBER(A)

CBATED 26) 4 )4,

“URQER%ﬂUDGEMENT.
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Dismissed ae withdraun

ﬁigmi sed for Default,
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‘0, order 2s to costs.
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